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All India Postal Emplovess Union Postmen & Ors. - Petitioner(s)

Mr.P.H Pathak : Advocate for the petitioner(s)
' : |
Versus
Chief Post Master General & Ors : Respondents

oot
to
b
&
o)
[ ]
s
]
L ]

pamant.

N

(o™

Hon'ble Mr. V. Radhakrishnan Member(A)

e 4

their Lordships wish to see the fair copy of the Judgment? “

hether it needs to be circulated to other Benches of the Tribunal?

Advocate for the reSipandent(s)



1. Al India Postal Employees
Union Postmen & Class IV EDA
Having office at Baherampura,
Opp. Post Office, Ahmedabad.

R.O.Bariva,
All India Postal Employees
Union Postmen & ClassIV EDA

Having office at Baheranpura,
Opp.Post Office, Ahmedabad.

E\)

Advocate: Mr.P.H.Pathak

Versus
1. The Post Master General
Guarat Circle,
Khanpur, Ahmedabad
2. Senior Superintendent of Post Office

ORAL ORDER
OA/67/92

Per: Hon'ble Mr.V.Radhakrishnan

1 Ax B 1

Heard Mr.P.H Patha

applicants and the respondents respectively.

A 1

ection 9 A of the Indusirnial

A

violation of

= g # ¥
settled in the Hon'ble Supre

1

Gupta vs. Controller Printing and Stationery

in Supreme Court order in Civil Appeal No.3370/

Date: 9/6/90

: Member{A)

1

The applicants in this case have sought relief against the

Disputes Act. The law is now we

and Mr.B.N.Doctor, learned counsel far the

A
pi—,

me Court's decision in the case of Krishna Prasad

Leave Petition No.28462/93 that the Administrative Tribunal does not have




1.

any jurisdiction to deal with the application aileging violation of provisions
of 1D .Act. Accordingly, the OA is dismissed, however, with liberty to the

applicant to file a petition in the appropriate industrial forum.

OA is disposed of accordingly. No costs.

(P.C.Kannan) (V Radhakrishnan)
Member(T) Member( A}
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CERTIFICATE

Certified that no further action is required to be taken and the case is fit for consignment to the Record
Room (Decided)..
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Countersigned.
Section Officer/Court Officer. oW (M Signan.ém Dealing
AN Assistant,
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CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH
AHMEDABAD.

Submitted: C.A.T./JUDICIAL SECTION,

Original Petition No:

of | /ﬁ>§,z' .

Miscellanceous Petition No:

of +

Shri ’Z)// }m//*’\ /‘éwéfd( @’W%/ Pt:tloner(s)
7 /\,\,\,\ \ 7~ 0 /

Versus.
/ . /) D)., 9 2 A DA%
i CL»’C/ J@I/YM/‘Z{/‘ CEenne /L‘L’ZRez)?s/p)ongent(s).
t—

This appllcatlon has been submitted to the Tribunal by
Shri 74 Fu7 fci/( .

Under Section 12 of the AdmlﬂlStrdthB Tribunal Act, 1385,

It has bcen scrutinised with reference to ths poimts mentioned in
the check list in the light of the provisions contained in the
Administrative Tribunmal Act,1385 and Central Administrative
Tribunals (Procedure) Rulcs,1385.

The Applications hzs been found in order and may be
given to concerned for fixation of dat e.

in order ﬁﬁr the
Adv

in the check list.The aplicant/may %E acdvised
ame within 14 days/draft

)%fééwcf /g, mendion %./ ‘“#va[y;m’ [ e

ASSTT: (REJ ! f’xuj of 2/ m Z?%lﬁi)
5.0.43): z/\"é[ 2 B on ,t,,,ﬂv\

5 ) & \ P
DW . -
: 2L '\(/( ~

KNP181131

The apflication has not besn foun

reasons indiczstse
to rectify th—

for 31gnuturc.

etter is plac d bzlou




ANNEXURE=-T,

~CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH

APPLICANT(S) Wt/ ;%'Mé'é. /% i/ (/;v:jéwéJ Low'ton Gong

N J 4 7
A L ity (=eand/la K K o
RESPONDENT(S) Ch £ Vbof/%@um//cy (=il 4 g
‘ PARTICULARS 70 BE EXAMINED ENDCRSEMENT AS TO
RESULT OF EXAMINATICN,
Ta Is the apnlicatton competent ? J
. (A) Is the application in the ‘ wl/)
‘ prescribed form ?
(B) Is the application in )
paper book Borm . ? ‘L’\
(C) Have prescrib:d number
comp;ate_sets of the %u'w
application been filed ?

qs Is the application in time ? v\%)
If not,by how many days is
it beyond time ?
Has sufficiznt cause for not
making tihe application in
time stated ?

oy

P . Has the document of authorisation/
Vakalet Namapeen filed ? “\

ve <) P ,’757J"ﬁ 7
B, Is the application accompained by ;}ﬁ/fﬁ{/vb s @ Ki)é 01@7
0.D./I.P.0. for Rs. 50/= ? Number . ' ‘
of 0.0./I.P.0. to be rscorded.

B Has the copy/copies of the order(s)
against which the apnlication is
made,been filed.? ' \

7. (a) Have the copies of the documents
relied upon by the applicant and :?22/7
mentionzd in the application /
besn filed ?

(b) Have the documents referrzd to V{
in (a) above duly attested and “)
numbercd accordingly ?

(c) Are the documents referred to in (a)\v
above neatly typsd in double space ? Q.>

8. Has thz index cf documents has besen
filed and has the paging been done \M,’
properly 7 D
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PARTICULARS TO BE EXAMINED.

S -

ENDORSEMENT TC BE RESULT OF

EXAMINATION.

10.

11.

12,

13.

14.

15

17

18«

KNP30152.

Have the chronoclogical details of ZB/,
rzprescentations made and the /
outcome of such repressntation = ' B
bezn 1indicated in thes application ?

Is the matter raissd in the ; /b”
application psnding before any /
court of law or any other Bench

of the Tribunal ?

Are the application/duplicate 2;é/)
cppy/copies signed. ?. /

Are extra copies of the application g~
with annexures filed ? &/\

(a) Identical with the Original,
(b) Defective.

(¢) Wanting in Annexures

No. ) Page NOs.
(d) Distinctly Typad ?
Have full size envelppes bearing WU£/7

full address of the respondents
been filed 7

Are the given addressed, the ﬁﬁpﬂ
registered addressed 7 /
Dc the names of the parties stated

in the copies,tally with Name(s) \n/
those indicated in the application ? \

Are the transalations certifiszd to bs
true or supported by an affidavit A\AJ

affirming that they are true ? e

Are the facts for ths cases mentioned

under itzm Ng6 of the application ? \/l
g
.

(a) Concise ?
(b) Under Distinct heads 7
(c) Numbersd conscscutively ?

(d) Typed in double space on one
side of the paper ?

Have the particulars for interim 1¢
order prayed for,stated with reasons ? L

L//j
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! H.fothale

e Advocate, ﬁ‘e[(/,cj ce :
URGENT NOTE

To,

The Registrar, )

High-€ourg oFGugarat 4. 7.

AHMEDABAD. o p 57/(7@

District :
Sir,
The above matter is an urgent one and. | want to move the
Hon’ble Court for abtaining an order for stay / injunction / bail Be
pleased therefore. to direct the Office to place this matter before the
Cour for admission no ] -}'J 1997 | personally undertake to remove
all office abjectlon and to _pay the diefoit court fee stamps, if any

LA /"‘ A L ¢

b = ) PR T ] .
(D "'1‘L\‘ ;’s.z"{.‘? I\,l“:.\'--m T — <

.

v

Ahmedadad. \Yeu rs faithfully,

N opd

Date /|- T~ L Advocate for Petitioners.

!
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IN THE CiNTRAL ADMINISTRATIVE TRIBUNAL AT AHMEDABAD

ORIGINAL APPLICATION NO, 6 )OF 1992

All India postah Employees Union & or, " .. applicants
VS.
Chief Postmaster Genaral & ors., .. Iespondents

Application under Rule 4(5) of the

Administrative Tribunal Rules

MAY IT PLEASE TH: HON'BLE TRIBUNAL

1. Thatthe presant O.A, is filed by the applicant union
representing the cause of its members. That the impugnad
order in the Original Application is ex facie bad in law
ahd by the said order the respondents have effected illegal
change in the service of the members of the applicantunion,
That under the guise of abolition of posts, large number

of employees working under the respondent No,2 are affected,

2. That the union is recognised union and the affected
employees are the members of the applicant union, That the
cause of action arosen due to the impugned order passed

by the respondent No,2. That due to change in the working
hours and intervals etc, large number of employees are
@affected, That prior to effecting the change, no notice
whatsoever under the gwisersrft provisions of Industrial
Dispute Act was given, Thus, the cause of action and the
legal submission etc, are the same for all theaffected
employeas, who are the mambers of the applicant union

and therefore, the joint application under Rule 4(5) of the

Administrative Tribunal Rules is required to be granted,

ces2/=
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3. That granting of the prayer under Rule 4(5) of the
Administrative Tribunal Rules will not ahy way adversely
affect the right of the respondents, On the contrary,

it will be helpful to avold the multiplicity of the
proceeding and the expenditure etc, on both the sides,
That the end of justice will meet with if the union

is allowed to represent the cause of its mémbers, in
representative capacity, That I rely on the contentions
and submissions of my Original Application to point out

my justification to allow the present application,

4, In the abovementioned facts and circumstahces of the

case, the applicants pray that °

(A) The Hon'ble Tribunal be pleased to allow the
applicant No,1 union to file the present application
in representative capacity, under Rule 4(5) of the

:Adninistrativa Tribunal Rules,

(B) Any other relief to which the Hon'ble Tribunal
deems fit and proper in interest of justice

together with cost,

‘ a0 }‘ /\i/
Date 3 U’/'f ",H/; | V e
f‘ (P, H{ Pathak)
Ahmedabad Adwocate for theapplicants
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1. That the present application is reguire to be
filed by t Union, represemting theigrievences of
its members against total arbitrary and illegal
order of ef:.ctin; change in working hours and

] Juction in numner of posts ef group D and Extra

registered

department A_ent, The applicant nc.l is a recognised

Trade Union under the provisions of the

ged order passed by the respondent no.2 is annexed
& markKed as Annexure 'A' to this application.
2. That by . the impunged order the res pondent no.
. 4
| 2 has under the guise of introduction of private
|
“xnail motor repl: Cu¢1ﬁj the rvices nder by tl

q

stete Raod Transport-Corporation decided to abolish
J & posts. Five are of group 'D' employees and one is
|\ of Extrd Départmental messan er. That so far the

int oduction of private meil motor is concerned,

Work

its

from main post

villeges. That the be

poSts station to other

That prior htroduction of

the begs-are carried in the 8.T. Buses.
o 3 ey -~ -~ -~ - - ! - £ - L B -
ostman o1 Colileaéts the begs from Loegal

station

bus

Known to resg
contract of

per infor

amount then

the Transport authorities, Thét now,

mation of dnion, private

bondent no.2, has introduce

vichele., That the sazid contract,

as

is paid higher

he
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: It is pertinent to note that ear'ier the amount for tr

) portation was paid to the public 2ody i.e. S.T. but now
higher emount is offered to the privatec party for the reascn
pcet know to the res ondent no.2. That the amount is to be
paid from the contributicn of citizems. That the why the
union has cpposed the mal. £ide ciercise of powers exercised
by the respondent no.<.

3 That nature of work:-as st:zted above by the private
: _ vhicle or b  state Transport is to tranporation of mail begs

That whether the private notor is used or any dkher it

will not effcct the time factor fixed for working of employecs.
Thet so far the respondent department concerned the sanction
of perment or EZxtriz department Agent depend upon the worx

load and time test figher. That tim: factors in scecconds

& minutes are deécided for every munkhk work of postman, That

as an example I am anneexing & detail chart of time Tect

figyr of villege Bhandariya, effected by the impugned

décession as annexure A/l. That &s per the information

of the union thig is the last time test. The total working
hour is more then 9 hours i.e. re uvirenent of fulltime

enmployee.

4o Now whether any post can be sbolished or not or
whether furthsr sanction is to beBone is recuire to be
decided on the basis of the time t=2:t. That so far as the

- .
2

annexure A/A is concerne

days. Howmany, mails registered =orticles. VP etc dealt







Ji

concern xhe has to deliver t rams, That so far
teligrames are concernad it comes dircctly & nct through
transport. Therefore whethzr mails reagh to villages
thréugh 5.7. or private motor. will never eféect the
voriing of employee, delibering teligrammes. It is a
special tipe of urgent duty. I c2ll upon the respondent
to give justificeticn for abolitation of thepops of
messager., That contum of work' et Mahuva - Talaja is

more then full time employee. That the duties performed
by the BO, massager. is not possible to abolish: By

shiftin, the caild burden on other Z.D. emplove:ss, the

working ho.rse will ke more then 8 hours.

P R T I e = = NMEE AT I F N, S Ty TS Aty b I a1 -

. It is further submitted that the réspondent No.Z2 has
A%

% - $ Tl 2adia T de - [ U

(3 Lo Shilfv the DHUrdsn oF Sl Dl Tae 4Xtra

Departmental Agents. That as stated above. the workload
at all the places from where the post of Group 'D' is to be

abocliched. is rmore than Se«l10 hours.

[

'hat prior to
abolition of the post also. the Extra Departmental Agents
were working. That so far the sanction of the post of

: ~
Extra Departmental Agents or Group 'D' emploess are
concerned, it is strictly as per the time test figures.
That prior to the decision of the abolition of the post
at Bhanda}iai the sanctign was of full timer Gfoup ‘D!
employee. That at Trapaj. over and aoovvaouu 'D' employee
two Extra Depa;tmental Agents aéc working for 5 hours
That at Telaja. the working heours are more than 10 hrs.
ana et Mahuva also. the staff is insufficient. iow the
burden of work of full timer employees cannot be shiftad
to “xtra Departmental Agents. That the Hon'ble Tribunal

(Bangalore Bench) has categorically deprecated the policy

T kR &k
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q. Thus, from theabovementioned para, it is prima facie
clear that it is a clear case.of increasing the duty hours
of the Extra Departmental Agents and for the sald increasing
hours, they will not get salary. That here is a clear case
of change in working hours,and intervals by introducing

the new system of private vehicle, That the respondent No,2
has issued a letter dt, 25,11,91 which gives the effect of
new system from 1st Dec, '91 regarding refixation of the
working hours, That a copy of the letter is annexed and
marked aa_énggxgzg_ﬂLg to this application, The letter
mention that on introduction of private MMS working hours
are revised and refixed as under :

| As‘per schedule, the duty starts from 9,00 hrs, to 17;00 hrs,
; prior to this introduction of private service, now it is
from 7,30 to 10.30and 14,00 hrs. to 18.co hrs. It can be
seen that the hours of workihg namely the shift is changed.
That prior to this change, no notice whatsoever was given
to the union or the concerned employees affected by such
change, Further glaring example of non application of mind
is, at most of the villages , the employees concerned

have to work or stay there beyond their working hours.

As an example, at village_Bhandaria, the dﬁty'hours are
mentioned 7,30 to 10.30 and 14.00 hrs, to 18,00 hrs,

while in the next column, dispénse of mail mention 18.5p
meahns the employees at Bhandaria, though his working hours
are upto 18,00 hrs, but the dispense of mail is 18, 50.

He has to walt till 18,50 i.e. about one hour more than

his fixed time of his duty. In the same manner, in village
Tansa, 30 minutes more, My advocate will explain the said
differences at every village, That at village pithalpur,
tha chahged workihg hours mention from 10.00 A.M. to 18,00P.M.
while the columnh of receipt of mail mention 8,10 A.M. means
though the duty start from 10.00 o'clock, but for receipt

of mall from the private vehicle, the employees concerned



%

has to report at 8,10 A.M. inh the morning, At village

: G 2

- Thalia, the situation is also same there, Both the time
are beyond the working hours. Receipt of mail at

8410 hrs, and dispense is 17,50 while duty hours are
9,00 to 17.00. Thus, while trying tQ‘help the private
owners of the vehicle, the respondent No,2 has
hurriedly decided to abolish the posts, but while doing
so, he has flouted the provisions of law and the
provisions of rules and therefore, the sald decision

is reguired to be guashed and set aside,

18, It is further submitted that the resgondent deptt.

comes within the purview of sec, 2(j) of the Industrial

Dispute Act, Sec,9A provides that when an employer

want to effect tﬁe chanée, it is his dufy and obligation i
_ i

to give 2] days notice to the concerned employees @

to point'duty hours, and to point out the justificathon etc,
Here while changing the duty hours of the empboyees,
time of 1ntervals, ahd working hours of shifts, no

notice whatsoever is given to the union or the employees

concerned., That breach of Sec,9A leads to penal

consequences and therefore, the Hon'ble Supreme Court

has in case of Food Cbrp; of India; clearlybmentioned
—_—

that when the breach of labour legislatioh amounts to

a penal offence under sec, 9A of the Industrial Dispute

Act, the employer should ndt be permitted to commit

ah offence, but when the léw'helﬁs to prevent such

practice, it should be nipped in the bud, Here the

respondent has decided to effect the chahge withodt any

legal notice to the affected employees, Not only this

but it can be seeh from Annx, 'A' that the abolition

®ill be from retrospective effect, That the letter is

issued on 23,1.92 and the post will be abolished from 28, 10.91.

e
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That most of the affected employees are till date not
relieved from their present villages. That the employees
have also opposed such ébolition and their transfer etc,
That under protest when the rGSpondeﬁts have asked for the
place of their choice in case the abolition is to be effected,
the employees have given the names of the Post Offices also.
The impugned action is in flagranf violation of the
mandatory provisions of Industrial Dispute Act and as
polnted oﬂtvearlier, it is in flagrant violation of Art, 14
of the Constitution of India, being non application odmind
is raquired to be guashed and set aéidé. fhe power éxércised
by the respondent No,2 is reasonh best khown to him, but

it is prima facie reading of the union that it is with a
view to favour the private vehicle owner and to justify

the favouritism to him, he has tried to create an impression
that it is an act of economy me€asure,, which is merely

eye -wash,

). It is further submitted that so far the reduction

in the posts are concerned, and shifting of its work to the
Extra Departmental Agents or other employees are cohcerned,
the employees as well as.concerned Postmasters have also
opposed the same and pointed out that there is no justification
in abolition of the posts. Tahat the union has also protested
against such practice and made a representation that

in case the respondents will effect the change or abolition,
the union shall be constrained to agitate against the same,
A copy of the translation of. the letter addressed by the
union dt, 31.1.92 is annexed and marked as Annexure H/B

to this application, That the letter dat. 15.11.91 addressed
by Shri R. O. Bariya also clearly shows that there is no
decrease in the work of Group D by introduction of private

mail motor, a copy of which is annexed and marked as

e ey 5
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Anngxu;eiq”V to this application, Not only this

e A D) o
. Voe

but Postmasters of the concerned offices have also
addressed letters to the Supdt, of Poét Office i,s.
- the respondent No,2 pointing out that it is not
necessary to abolish the post anhnd the work is of
full time employee, If the respondent wants smooth
working of the office, it is necessary to continue
Group D employees., As an example, copies of the letters
addressed by Trapaj Sub Postmaster are annexed and
‘'marked as Annexure A!§/ to this application, dated
28,1.,92 and 28, 10,91. That my advocate will point out
the further details about the representations to the
respondents concerned, As stated above, the respondent
No,2 has decided to favour the private owner of the
vehicle and therefore, though he was apprised of his
non application of mind ané difficulty in smooth working
of the Post Offices, he has not cared to change his
decision, That the employees are adversely affécted
by the@ sald decision, Not only this but the ahm and |

object of our constitutional goal is to increase the

chances of employment and particularly by the Govt,
sector while the respondent No,2 is acting contrary to
it and favour privata owner of the vehicle and deprive
the State of that money of the Govt. and on the other
hand, by abolition of the post, he has created more
unemployme nt situation in the country, which is not

at all justified and is being baseless, is required

to be guashed and set aside,

12. Thué looking to overall cirCUmstances'of thécase,
it is a clear case of non application of mind and
favouritism ti private owmers of the vehiclé bf the
respondent No,2, That there is no base or l=zgality and

logic in abolition of posts, As stated above, the




|

the respondent No,2 wants to divert the concentration of the
deptt, and the employees from his favouring to the private
owners of the vehicle and therefore, under the guise of
economy measure, he has put forward tﬁe practice of

abolition of posts otherwise he will not be in a position

to adopt the theory by which the private owner can be

f avoured, That it is a clear case of camouflage énd eye=-wash.
It adversely affect the condition of service of the employees,

working hours etc, as well as the smooth working of the

Post Offices and service rendered to the citizens,
In no éase, such an arbitrary exercise of power can be
tolerated or permitted to continue a day more, That the
"balance of convenienée is also in favour of the employees,
By this method, the respondents waht to change the working
hours without following Sec,9A and by effecting the
aboltion of the post, the working hours of the Extra
Departmental Agents will increase or the service to the
society by Postal Department will suffer a lot and
ultimately the sufferer will be the citizens and:-therafore,
the interim relief prayed for in the application is
required to be granted. Non granting of the interim relief
will lead the application unfructuous and the respondent
No,2 will succeed in his aim andobject to favour the
owner of the priVate vehicle and will constrain’the Extra
Departmeéntal agents to work more than 5 hours, though
for more hours they will not be paid theszlary, That
granting of the interim relief will not any way adversely
affect the right of the respondents but it will support
- the smooth working of the department ahd service to the
villagers, It is submitted that yet the employees maentioned
at Annx, 'A’' most of them are not reliesved and are working

on their present post and at present villages,

Hindn .
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VII. Relisf sought for

In the abovementionad facts and circumstances

3]s

of the case, the applicant pray that :

(A) The Hon'ble Tribunal be pleased to declare the
decision of the respondent vide his letter
dt,23.1.92 at Annx, ‘A’ regarding effecting the
change in working hours of the employees, :
without following the due procedure of law,
as illegal, invalid and in0perati§e in law and

be bleésed to guashed and set aside the same,

(B) Be pléased to declare that there is no justification
available to the respondents to abolish the posts
of Group'D'and Extra Departmental Messengers
and under the guise of introduction of private
mail motof service and therefore, be pleased to
guash and;set aside the decision of abolition
of the posts,which is circulated vide letter

dt. 23.1.92,

(C) Be pleased to declare that the decision of
abolition of posts by the respondent No,2 is
non application of mind and is violative of

Art, 14 of the Constitution of India,

(D) Be pleased to direct the respondent No,2 to
continue these posts as it was existing prior to
23.1.92 and further direct to produce the details
before the Hon'ble Tribuhal about the expe nditure

and contragt to the private owner of the vehicle,

(E) Any other relief to which the Hon'ble Tribunal

geems £it and proper in interest of justice,

el
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VIII, Interim Relief

[ 13

(A) pending admission and final disposal of the
application be pleased to restrain the respondents
from implementing the illegal change in the services

of the employees working under him and suspend the

further implementation and operation of the order
de, 23,1.92,

(B) Be pleased to restrain the respondents No,2 from
further implementing the order dt, 23,1.92 and
direct to maintain status gqw as on 22,1,92 with
regard to the abolition of post and condition of
service of the employees,

(C) Any other relief to which the Hon'ble Tribunal deems

f£it and proper in interest of justice together with cost,

IX. The applicants have not filedany other application
in any other court including the Hon'ble Supreme Court

of India, with regard to the subject matter of this
application, The applicanhts have no other alternative
remedy avallable except to approach this Hon'ble Tribunal

by way of this application,

X, Details of ¥ostal Order

Postal Order No, @6(7;{ C/ Dated : \1”1/ \Q(TL,
Issued by /4/‘ 7}( (\OLUI/(' 6’6(\1@@%(.}%5(0(

Anount of s 50/~

XL, An index in duplicate containing the document
is produced herewith,

XI1, List of enclosures as per above index,

| A :
1V i
pate : )[~ )L L ’H/
(P. H. Rathak)
Ahmedabad Advocate for the applicants

. 0-; ) ZJ )‘




VERIFICATION § = -

I. shri @LA@ lé(%“@?”kadult, resident of
occupation has gone through the application
and do hereby twerify that the contents of para
1 to 12 are ture to my personal knowledge and

b

I believe the ¢ me to be true and thest L haove

not suppressed any material facts,

Dete s = fl=1-X T // / K“WV/L

Ahmedabad, N BR - e GeR2

Deponent,

v 0291 ) rdvl__
L e Sovea




s

ANNEXURE A=
DERARTMENT OF POSTS : INDIA 13

é

Office of the S_nior Superintendent of Post Offices,
Bhavnagar D&visIon, Bhavngar 364 0Ol.

Mewo No. B2/26/92 Dated at Bhavngar the 23.1.,92

——————

In pursuanee of the intm duction of private MMS beotween
Bhavngar-Mahuva-Mota Khuntavda vide this office memo No.
G2/10/MHV/90 dated 22,10,91 and 28.10.1991,. Following
post in the eadre of Group 'D' aee to be abolished w.ef,
28,10,91. e _ ——

1. One Group 'D' Bhandaria s,°,

2, One Group 'D' Trapaj 8.0

3. One Group 'D' Talaja S.0.

4. One Group 'D' Mahuva S.0.

5. One Group 'D'* 'Msg) Mahuva S.0.

6. One post of EDA Messenger - Cretton One Post of ED
Talaja 8.0. at Bs 407+DA'CK Packer at Bhandaria 8.0,

Following transfer and allotment order are hereby
is ued with immediate effect in the interest of serviee
otherwise mentioned in the remark column.

S.No., Present Post Allotted to Remark
1. sShro M.B. zala ASPOs (W) s/Dn. -
Gropp-D Bhandaria Bhavnagar

2, shrd R O Baraiya _do
Group D Talaja -
3. Shri D J Gohil

Group D Talaja Senior Postmaster Request and eost,
Bhavnagar H.O.

4, Sshri N R sandish SPM Palitana R/0
Gropu D Mahuva

1. All congerned SPM shobld reVieve the official
immediately without fail and direet them to Boin at their
new assignment as per orders issued by econeerned unit,

2. ASPIWest) S/Dn. should issue the posting order
immediately,

Necessary charge reports be sent to this office

and all coneerned. ‘
4
Senior Supdt, of Post Offices.
Bhavnagar Dn. Bhavngar-364001-




(

s 2%

Copy oflmemo ig issued to 1133

1/2.

3/4.

5/6.
. 7/1%.

~Pailtana.

12,

T!.e Senior Postmaster Bhavngar H.O.
The ASPOs Bv. West S/Dn. Bhavngar
The SDI(P) south s/Dn. / SDI(p) Mahuva

The SPM Bhandarla/TrapaJ/TalaJa/MahuVa

é

The SPM Talaji, He should intimate ‘the acgtion

taken regarding abolition for the post of
ED Messenger Talaji at 407 +DA*CA Wee. £,
28.10.91 lmmedlateiy withot fail,

Official eoncerned.

PFs of the official.

Gradation list,

A and G branch for information and further n/a

Offige eopy and spare




: PROFORMA ADHOC STANDARD ‘ | | ~M
sl. Item. six days figures Total work age Time_faetor/work hrs.
h load of 6 work cCongest Less ceon- - Remarks
1/7 2/7 3/7 4/7 5/7 6/7 day load  area Mta. gested area
1., Unregistered mails 314 289 201 272 274 203 1493 249 0.75 0.75 188.50
2. Regd. & Parcels mails
{ exkluding Ins-& VP) 12 1 7 - - 6 6 _ 2,50 2.50 2.50
3. Regd. & Parcels mails )
issue under spegial list. 4,50 4,50
per list per list
4, VP & CD articles 2 2 2 R 3,00 3.00 6.00
5. VP & CD artigles retwrned 1 1 2.50 2.50 2.50
6. Money order paid 4 2 2 2 8 4.00 4.00 4,00
7. Money orders returned 4 2 2450, 2:50 2,50
8. Unpaid articles - 2 - - - 1 1 2,00 2,00 2,00
9. Insured artieles returned - - - - - - = 2,50, 2.50 2.50
10.Ins. artieles deliv-red 2 3.50. . 3450 3.50
ll.Distanee (a) con foct a) 18 Mts. a) 12 Mts.
travelled (b) on eycle per km, ver kKm., - 144,02
w.uv w mts. .UV m mtee Nmmowo
per dm. per km.
( please see instruction over leaf) T -
Signature & Desicnation



—_————

2,

3.

Se

Standard for Mail peons, and Packers

00...0.0'...0.0'0000000000000000000oooo.oo.ooooi.t....l.

machine),

by st,cancella-
tion machine and
0,075 Mt,per art,
in office in
single stage stg.
& 0,058 Mt,by sSt,
cahcellation
Machine,

Six Days figures, Total Daily Norms Production

+% /7 23/7 8/7 8/7 6,/76/7 average, in Mts,
Work Connected with 6 6 6 6 6 6 =36 6 2,Mts,Per type 12=
cleaning of Stamp &
Seals anhd change of 1 1 1 1 1 1 =6
date and hour types
Exchanhge of mails 3 2 2 2 1 2 =12 2 0.5 Mts, 20-
included loose (Min, 10Mts,
Parcels, per ecahanhge, )
Opening of bags of 15 13 13 13 9 15 =78 2 1.0 Mts, 2=
all types,
Closing of Bags, 13 13 13 13 13 13 =78 4 4,0 Mts, 16=
Work connected with314 289 201 272 2082203 ~1493 124,41 0. 11 Mts, per
articles of unregd. article in 13.75/
mail received for office having
dely, (Stamping of double stage O ——
articles by hand, by sorting & 0.091
stamp cahcellation Mt,per article 63.05




/
X, 1/7 2/7 3/7 4/7 5/7 6/7 3 - 8, . . B
- 6. Work eonneeted with h
arts. of urged mail 762 616 612 611 515 449 . 3565 297,07 a) 0.06 Mts. 18
posted for despathh b) 0.037 by st-
stamping of artieles caneellation
a) by hand b) by st- machine
cancellation machine
7. Tieing of bundles of 7 7 7 7 7 s 42 7 1.00 mts. per 7
unregistered ete. bundle
8. Work connecéed with
VP registered and W Mwmwa%wm. per
letter booked °
9. Wors eonneeted@ with 1 1 2 2 1 - 0.17 m
- . ts. per 1.19
regd paecels booked artikles
10. Sealing of regd. bundles 1.50 Mts. per
artiéles
ll.Work connected with 2 2 4 0.14 mts, per artiele

in office having double «56
stage stge & 0.08 in all
other offiaes,

12.Work conneg@ted with 2 2 0.48 mts. per par., én
regd./VP pareels in offieer having
regeived for dely double stage stg. .74

& 0.07 M&s, in all
other offices,




1.

13.

14.

15.

ls,

17-

18.

19,

20.

21.

1/7

Stitoing & stamping
of wvouchers etc,

Stitching & stsmping
of liste s&tc,

Stamping of
order issued,

mo nay

Work connaected with
payment,

stamping of blank
money order forms
for sale

Stamping of umpaid
etc, .
Stamping of articles

prepaid with cash,

Clearance of LBs,

Transfer of Regd,

32

12

15

2/17

52

12

23

3/7

4,7

24

12

10

22

11

5/7 6,7

8 15

7 11

3.

153

65

10

66

18

4,

5% 6,

0.1 Mt per list
or voucher

HO 0,05 mts, per
list so 0.13 mts,
per receipt,

0.1 mt, per MO
issued,

1.40

0.22 mt. per MO 14,52

0.05 mt, per MO form

0.11 mt, per art, 717

0.025 mts. per articls

Street L, Bs.

1.5 mt, per L,B.
per clearance,
Qffice L,B3,

3.5 mts, per LB
per clearnce, 19.
0.4 mts, per bag/
bundle

G

86,04




224 By hand transfer

of teleframs etea. = . = - - - - - 2.Mts. per tele
234 Transter of TMO @ = = - - - - - - S5.Mts.Per TMO
adviee to tele,Br.’
24, Umm.ﬂﬁﬁﬂ of economy 2 6 4 6 4 2 30 2 045 Mts.per 15
slipse h cover
25, Periddiecal weighment = = - - - - - - 0+03 Mts.per
UWQQA
26.' Deposit/withdrawal - - - - - - - - 10 Mts. per day
of eash bag from
poliee station,!
27, Transfer of binders - - = - - - - - 0.15 Mts. per
between Sos Deptt. binder held.
of HOS and SBCO
284 Replacing of binder - - - - - - - - 0.1 MtJper

in cabinets/almirah binder helds
in head offices,

29, Uumﬁmsom travelled 4 4 4 4 4 4 =2¢ - Areas
for eonveyanee of .
mails, clearing of R Son w.wwwmw »NMM hr 24
Ste H.mm etce X ¥ aSeig ; : .
on Biacycle 8 Kms
/ b Per hr. 8
30, @;: fem) ,,uu f C\:_ ,Qu\ux\hh
Qqq~uAh hP::\ J,_D ) : g \‘ “,.?
F Oy e , \ .,

IR A 252y { N

LG t %) SO ~X > g .@\
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$$ DEPARTMENT OF POSTS INDIA 13

é

Office of the sendon Superintendent of Post offices,
Bhavangar Dn., Bhavnagar $33335333533333333333364 001

Not G/210MHV/90 Dated at  Bhavnagsr the  25.11.915

% e 4w s {0 S R A T 3
Oo’soo‘o‘o‘ooogofooo"ooooooooooooooooo-o.o

On introdugtion of private M M S between Bhavanagare
Mota khuntavada (via Mahuva), The following post offices
working hours and delivery timing are hereby revised and
refixed WeEeFo' 1o ].2.91.l

Sl Name of Pos Working hours. Reaeelpt Desp. Delivery
. Present-proposed of mails of timing
Mails Present-pr opo
sedes
l.. Bhandaria  0900-1700 0730-1030 0710 1850 2200 0900
‘ 1400-1800
24 Tansa 0900-1700 0730-~1030 0725 1830 X330
1400-1800 1115 "
3. Trapaj 1000-1800 * 0745 1810 1330 0930
4, Talaja " " 0800-1100 0810 1750 1200 1000
1330-1730 153011
5« Datha 0990-17000800-%700 0850-%:700 1000-%2x2Q 1100
1000=16 00
6. Bhadrod 0990-1700 " = 0910=1645 1000 1100
7. Mahuva H - " " 0925-16 30 10001 1100
143011
8. -"Pithalpur 1000-1800 -1000-1800 0810 1750 1300 1300
1130 0850
9. Thalia 0900-1700 (©900-1700 0810 1750 1115 1115
1020 1405
10. Bhavnagar Para0900-1700 0800-110: 0835 1645 1030 10001
1300-1700 1330 1500 143011

Conted. 2f-




§ 208

Stage list : -, Talajd - Tithalpur S.0. Ldne,

Talaja SO 0900 1430 4 Km By EDDA/CA pavthi BO
i 8 : Ak D HQ at:-Talaja on
Cyele llne.
Pavthi BO X902
"' 0930 1310 RIS T e
Im - Om r s - - - r - 2
Fulsar 'BO 1010 1020
’ 1020 1010 5 km =Y EDDA/CA pithalar
s S0 on eyele line.
Unchadi BO 1100 0930
110= 0920 4 km

Pithalpur .1130 850

Deputy Supdt. of Post gEfices
Bhavnagar Dn., Bhavngar.

Copy forwvard to s -

1¢20/ § 5 :
‘

1/10 The sPM Bhandaria, Tansa- Trapa; Talaja Datha
Bhadrod Mahuva Pithalpur Thalia, Bhavgnagar para,
They will please adjust the tlmlng~of LB clearanee .
accordlngly and fmrnlsh rev;v.sed LB sr.atement.

11/13 The BSPOs/SDIs bhavnc.gapwest S/Dh. Bhavngar south
s/pn. Mahuva $/dn. of Bhavngar Dn, They will adjust
.duty hours of Group 'D' Postmen and EDDA under intimation
to this office also furnish revise stage timing of
effected BOS.,

14/15 The Senior Postmaster Bhavngar HO for infomation &
necessary action. y ;

16 The Postmaster General, Raj.ot Region, Rajkot 360061.
F/0 infoxmation

17. <he SRM Rajkot D. Rajkot-360001.

1820 The SRO RMS Rj. Dn., Bhavngar (with 2 two spare eopivs)

21 v IR brach Division office Bhavngar.
22/31 coneered office file,

32/40 ©0/e and spare.
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; ALL INBPIA POSTAL EMPLOYEES UNION ’
POSTMEN CLASS IV & EDA
BHAVNAGAR BRANCH, BHAVNAGAR,

| T
|
!

Sr, Supdt, Saheb

Sr, Supdt, of Post, Offices
Bhavhagar Division
Bhavnagar

Sub : Aktettrrawivee Allotment of EDA
at the place of abolishedy post of

Group'D' at villags Trapad

With reference to the abovementioned item, due to
introduction of new mail motor service, a post of
Group'D' is abolishaed from village Trapaj. That who
will perform the duties of Group'D' at Trapaj is not
Zdue to informed from your end and/sudden abolition of the post
the work will suffer, That prior to introduction of
new maid motor sarvice, you have informed the PMG Saheb
(Rajkot) about allotment of EDA at Trapaj bacause of
heavy burden of work, but unfortunately, no such
arrangem@nt is made andtherefore, till the EDA is
appointed, request is not to abolish the post of Group'D’,

sd/-

A, I.P.E,U, Postman Class IV & EDA
Bhavnagar Division
Bhavhnagar
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ANNEXURE - A/4

R,O, Bariya
Group D Trapan
Bhavnagar 364150

Dated :- 15.11.91
To
Sr, Supdt, of Post,
Bhavnagar dn,,
Bhavhgar 364001

Sub, +Request to retair the group ‘D' post astiis office x
tegarding

Ref :- Your dffice Memo No, 8Z/10,Mahuva/90 BV dated 24, 10.91

Hon, Sir,

I, the undersi,ned Shro R,0, Bariya group ‘D' Trapaj
beg to state that I had been out sidce 198p and had got the
chance to be near of my family from ast 3% years, I have
hon-ur to appeal to your kind majority on the following
grounds which pay be kept in your kind while finalisation of
the oblition of the above post at this so,

a) As regards the duty of receipt of mall begs there is no
change in my duty., I was taking over the charge of case
at the S,P, stamd previously also, At present I am
doing the same job from private RMS both the taken
because vahicle had to hand-over the iegs at the road,
So in this way there is no change in the previous

arrangement at all, The distance from P.0, to read
is 1/2 K,M, also,,

b) The second thoing, which I have to bring to your kind
notice that is the work on the pP,0, is at all not
decreas:d but it hss gone u., I am resdy to work as per
the direction of higher authoritgs I have passed my
sarvice with satisfactory result and also promise your
honour to satisfy eacdh and ever, one by my service in
this future,

Cc)As per my kholwedge, my work is not decreased at all,
sO the justification regarding the abolition of the
post of Group 'D’ does not arlse,

I hope that yo r kind majesty will examine the work and
keep in your kind heart the poor appeal of an employee of the
departmént by retainin; the post of Group *'D' at this officd,

I am sure that your kind sir will take ruitable and favourable
action in my favour,

Thanking yours

Witha regards yours most obedient

( R,O. BARALYA )
GROUP ‘D’
TRAFAJ S,0, 364150

Submitted through S,P.M. Trapaj S.0.
Copy to Hon, Post master General -Rajkot-Region,Rajkot for

( &‘ information,

VA ”ﬁ
A

.L//
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ANNEXURZ = A/5
(2)
$ From : SUB=-pO3 [ ALTER
TRAPAT
TO ; Sr, SUPDT., OR POST OFriCER
BHAVNGAR DN, BHAVNGAR,
DATED AT TRAPAJ 28/1/92
Sub := Transfor of Shri R,0. Baraiya to ASPOS west Sub Dn,,
Bhavngar,
Ref ;- SSpP Br, No, B2,/26,92 Br, Date 23,1,92
Respected Sir,
I hava, vide my letter No, 150 Dt, 25/10/91 demanded
. posting of ED Packer at the place of Mr, R,0, Bariya in

interest of smooth & efficent working of this office,

That the work of group-D has not reduced due to intro=-
duction of Mail motor Van, Both the time the mail begs are

exchahged from out side the Road,

Therefore saction ©,D, packer immediatly Thixyw Till
you sanction new 2D packar, Kindly sand the duty list How

to mcarxy on thay work of Group D,

EDA No,1 & 2 do not want to work as group D and have
planed to proced onh long leave, therefore kindly advise in this

regard,

Yours faithfully

sd/-
Sub Post Master

Trapaj.




C:éZ:::)/ ANNEXURE ; A/5

(1)

From ¢ -

é

To. Sr. Supdt, of Post Bffdees

No.150  Dated | 28.10,91

Sub ¢ - Abolition of Gr. G. Trapaj S0 along with other 4

- £fine abolition

Ref.* - 5r, No. ¢2/10/0MV/90 Br. Dt. 24.10.91

é

Respeected Sir,

ke ? ""‘&

\

~

With not to above I beg to request that onyy

O

#r. Cr. D, was here, Iﬁ; i» at least ED Paeker T rapa j

® VLL(
is rot kindly appro¥ped by your Honour, smooth and

St
efficient working is likely to Fubher
Xz BIRIKXEREX -
to consider me matter if deem proper.

-

}'\\ t-c)g’\"/

B

a lot I requet

Yours faithfully
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i CHE CalWIRAL AUMAINISTRATIVE TRIBUNAL

MIMEDABAD BENCH AT AUMEDABAL

ORIGINAL APPLICATION 10. . 67 .OF 1992,

All India Postal aployees Union

’ Postmen & Class IV EDA,
Bhawnacar,. -
ceeeeee APPLICANTS,

¥

Versus,

Union of India and

otherc,

escesee OPPOLLEITS,

Written reolvy

1, <. - \QJ\M Desigs Senior

superintendant of Post COffices, Bhavnagar

Division, Bhavnagar= respondent no.<2 herein, do
’ ' hercby subanit this written reply to the contents

of the gpplic.tion of the gpplicant as under 3=

1. I say end submit that I am well conversant
a with the facts of the present case and I an
competent to file this written reply an behalf

of the responduuts. 1 say and submit that I an

40 subnitting this written reply on the basis of
5 ‘the infonunation derived by me from the record
of the case &end the knowledsge which I possess

pertaining to the present case.

. say aad suumit that the present gpplication
is neither malntainaeble do law nor tenable on

facts of tie prasent cace, I dany all the



N
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avements made in the apolication except
speclfically admitted or dealt with by me
Fhereinafter, . I say and subnit that the
oplicant in this gpplication has given twisted
pPicture of the correct facts and therefore to
bring on record thc-:_ rrect facts of the case,

T an £iling this written reply, |

-------

2e Vi . As regards c:ntents of Para V.1 of the
application, it is sulmitted that the Private
Mall Motor Service between Bhavnagar- liotage
khuntavda via Mahuva line is introduced with
effect from 26-10-1991 for the better a. mente
~ation of the Postél services affecting
benefits to 407621 sc}uls-of thé arca coverud
on this line, The expenditure of this Pvt,
Mall lotor Service wotydiim contract comes to
ébodﬁ R5,12,876-05 Ps. ver month and average
expenditure 6omea to.0.031 DPse pex souls, I
say and submit that consequent uson introducie
~lon of this Maill Motor Service, the necessary
change in working hours oL the Sub Post Offices,
ro-adjustment of the dutics of the officials
and reduction o_f the po;ts as approved by

the P'ost Master General, Rajkot Reglon,
Rajkot vide memo No. Malls/Pve20/0VR/91 dx.
8-10-1991,. haé taken place. Cony of the memo
dat, 8-10-1921 is annexed herewith and marked

Annexure R/I, I say and submit that the AINEX R/T.

reduction Of posts is made at the of fices



ANNEX R/II,

.
WD |
\\\As\ ;

R

- ) .
viz, Bhaﬁdaria, Trapaj, Talajéz and mahuva on
account of examination and actual work load_
that vas having with these offices. Therefore,
it is further sulxniti:ed that t‘né c$ntention
of the applicant that the change made is
arbitrary and illegal order of effectiﬁg‘change
in wocking hours and redu-ction ﬁf posts of
Groyp~D and ED Staff is totally incorr::ét. I
say a.d guhmit that uix:xiiul‘ly the applicant
no.,2-is elso shifted on account of reduction
ot this polst and to be abolished or to be
redeployed where justified, It is submitted that
the posts werne to be abolished or were . to be
vacated for wait of work aud subject to the
cfficlals affected being prouvided on cher posts,
The applicant no.2 was scrving in Bhavnagar
South Sub Division and as pcr'condition of the
services, the gpplicant no.2 was liable to be
transfirred even in normal course in the sub-
-division. Tt is subinitted that the spplicant
N0, 2 .a_oplied for his transfer in the same division
at his request and at his cost vida his application
dt., 28th Jamary D92, Copycf the application
subnitted by the goplicant no.2 widm dt. 28th
Jamiary P92 is annexed herewith and marked

Annexure R/I7, I sxﬂ)m.it'that this was in super-

-session to the previous reply dt., 22-10-1951
of the gpplicant no.2. Cony of the previous reply
Gt. 22-10-1991 sulmitted by the applicant no.2 ih

super-session 1s annexed herewith and marked

ALNNEX R/III. Annexure R/TIX, I say and sulmit that the




il ‘ .

applicant no.2 was allotted to the Uunit of

SDI (P) South Bhawnagar at his recquest and

cost vide 55P0s Bhavnagar Division Bhavnagar

MEMO NO. B.2/25/92 dt. 3-2-1992 and accordingly

the agoplicant no.2 joined as Group-o Bha.vizaga.r
Takﬁteshwar sub rost Cffice frum 9-3-1992 ' s
i\fter Noon. The allegations méds by the 'applicant

no.2 in this para are totally denied and are

i;otally incorrect,

3 As regards contenta of Para V.2 of

the application, it is submitted that the
averments made by the apglicax;t are not trua,
VIt has been decided to exanine convevance of
mails by contractual transport arrangament in
Mall Management Meeting of Westcerm Zone held

at Jalpur on 6th and 7th July 1990, It i s further
submitted that in this regerd, a conference of
all heads of Livisions at Rajkot was heid by
the Post Master General, Rajlkot Reglon, Rajkot
on 5«6/2/1991, wherein it was decided to examine
the proposal forkintmductio‘n‘ of Private Mall
Motor Service between Bhavnagar - Motakhuntavda
via Mahuva to eliminate over night detentions
of maills at 4 Sub Post Offio:s and 64 Branch
Post_ Offices and villages under these BOs.

- The copy of the decision taken in conference.
held on 5/6-2-1991 is amexedlerewlith and marked

Annexure R/IV, I say and submit that in view ANNEX R/IV,

of the decision taken, the tenders were .invited

through local daily news-paper nauved *Saurashtra




AUNEX R/V.
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Sanachar ' on 2-8-1991 and ' Phulchhab ' dt,
2-8~1991, The last date of reccipt' of the
tenders was fixed on 26th &ugust 1.9“91.
Accordingly in all eight tenders were received

from the following parcies t-

' Rate per K.M,
1, vhri Jorubheal V. Shacghal of Rse 3=25,

Chalala.

2¢ Shri H.D.2ala of Bhavnagar 2-85.,

3. ° shri S.HePandya of Devgana : 3=00
via VTaiae

4e shri JeAsVala of Chalala 2=-90,

Se shri u.Je.bBhamclia of Rajoara 2-90,
Noe.2 Viat Tansa. ‘

6. Ehri V,R.Jail of uathra Via. 3=24,
Trapaja. v -

7« Shrl S.id.Leralya of Shavmagar 2-10,

Be Shri V.b.Cosal of iota xhuntavda 2=704

I sgy and submit that the lowest rate in
tenders submitted by the above parties was found
of «hri Seliy seralya and é.fte.-r the negotiation
with sald Shri malle arulys, the tender at the

revised rate of Rs.2-05 per K.M., was agreed.

" and ultbaat.ely sald Sh=t b.ll.Dcraiya has been

awarded the contract and the contract was
introduced with effecc from 28th October 1991,
Copy of_ the contract awarded and introduced
with sald Shri S.H.Deralys vide SSPOs Shavnagar
Division, Bhavnagar Hemo Nos G2/10/MHV/90
dt.22-10-1991 1s amexcd herewith and marked

Annexure R/N. IU may b stated that the
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‘afora‘said contract was for the period of threa

years without any change in rate. Prior to

introduction this Private Mall Motor Services,

the g routes which wcre abolish‘ud were conveyed

by seven dlfferent routes. The cost of the

Private lall liotors Lervice comes to about

RSe12,876-05 ps. P.M. wWhereas £lve postis of B
Group~D are to be abolished/mc}aploycd vi_da

8800s Bhawnagar uivision, Bv.memo 1Oe Ce 2/10/

MHV/50 dtde 24-10-1991, The ‘opy of the mzuo

dte 24-10~-1991 is annexed herewith and nmarked

Ahnéxure VI, It is subnitted that the allowa=- Al.EX VI.
-hcea of affccted b stafl are .ruvis.-,-d and

rafixed according to the work load vice $8:08
Bhawnagar <ivisioi, bhavnagar Mano No.. G2/10/
MHV/QO'dt. 25-2-1652. annexedhercto end nmarked

mnexure VII 1s the oopy of the meno lssued by

8SPOs Bhavnacar, i, 25=2-1552. It may be stated’
that the further allowances are also increased

as per increase in work load, I say and subxait

. that prior to in\tmdu c.Li;ar. of Brivu;tc' Mall lMotor
.Service, th.c ﬂails vere é;;changcd by the Gr.D or
Extra Departme;:lt.:ﬂ. staff with 8T buses 2nd with

Rallway Station freguentlv. They had to co
earlier and walt at Railway stai‘f.;)x‘ or »T bus
stand, 1f they play late. Late running S.T.
buses are expericuced b*,," ohu a:d alle dhig

has been elimiuét;d. I say and sr.)u‘uit that total
amount of subsidy of kse3,870/- was L)@idA to

ST authority in respect of :‘.x;;v;m ST routese

After calculation of the cost of abolition of
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posts of Group~D and refixing the'éllowmces‘

of bbctfa Departmental Staff, the matching
savings to the department comes to about

Rs. 65-38 ps. f.e. Rs.12,941-43 ps ‘_"minus
Rs.12;876-05. liowever the matching savings is
inuuat(;ria_l looking to the‘buttar facilit‘:y.
p-'rovided to the members of opublic of t};oée
arcas for the saﬂ:é of facility of\étiaff and
therefore the puhlic meabers canno‘tl._'l;e deprived of
their righté; to get th::il’; malls eax:ly.. I sy

ead sabnif”that with a view to a\;oid waiting
and going at Rallway Station or ST Bus Stand
:Cdr Grocup-D or kxtra Departmental Staff, the
P:ﬁ.ﬁa“ﬁ:e bermx Meils Motor Services Vean isk
excha\r.giné malls at eacﬁ post offices. It rﬁay be
stated that the sald Pvt;r»nds Van i1s running

in time regularlv as pex; scheduled f£ixed by

the department, I say and sulnit that the

as per pollcy of the departnent to. provide
better mall arrangament to .the Qéneral Public of

those areas, the Private Mall Motor Sexrvice has

"already been introduced and it is found that

it {8 running satisfactory. I say and subnit
that for the sake of benefit of employees, peonle
wlll not tolerate morc now in case of delay to

mails,

4. AS regards contcuts of Para V.3 of the
application, 4it is not true that what is stated
by the wplicantin this para are true. I deny

all the averments nade by thie goplicant in this



s

N\
Sk S

-
paragraphe I say and submit that the allowances
are fixed according to the wrk load. I say and
submit that itvi\.s fixed for less than 2 hours of
work at the rate of Rs,240/= plus Leie, for Esxx
homxs more than th Fxéurs; rﬁin.‘:.'nur;n r:s.270/- plus
D.A, ax_zd maximun at Rs,420/- pius Dol p;.*x‘ wonth
i.c. t‘hrec hours of wozli at the rate of Rg5,320/-
plus DyA., for four hours, at the rate of R5,370/-
pPlus DeA., for four and half hours , at the rate
of Rs,395/~- plus D,A. dld i.or f;'vo hours at the
rate of Ks,420/- plus D.A, It may be stated that
the wozk 1s to be extracted froa the BD Staff
as per thelr dity In hours and minutes and they
are "béing pald th: allowarices accordingly, #rom
28-10-1991, the Pvt, HiIS 1iu introduccd, the
| allowances of affected LD Staff arc ruviu«;d and
refixed a.ccordingly;. A= per revised al;o‘..'an-ces,
allowances of some ED anployees are increased or
decreased, I deny the calc',lla..tion nade by, the
applicant at .annesaire A/1 regarding time test
figures of Bhandaria vhich 15 for the years 1991,

I say and submit that locking to\ the office recorxds,
the work ours of Group~D was 5 hours a1d ©2 nirutes

19 second for the six days fi_ures from 1-7-1991

to 6-7-1991, annexed lxemﬁo and marked Anneiure RAIT
is the copy of the office record showing the.

8lx days figures from 1-7-1991 to 6-7-199‘1, at

the time m-en‘mails weru cm\}e:ycd by ST Bus,

I sayvénd submit x that as per latest figu..rcs

from the offi e of Bhar:ciari‘a 5.0.‘ in xespect

of Group-D for the period from 24~3-1922 to
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26-3-1992, the work hours of Postmen comes
to 3 hours, 04 minutes and 15 sé'condsrand the
work hours of Grdup-D comes to 2 hours, 17
minutes and ‘12 Second. The copy of- the chart

- showing the above position i.e. for 5 hours,
21 minutes and 27 second maintained by Bhandara

MEX RANIII 8.0, is ennexed herewith end marked Annexure RAVITT
I say and submit théﬁ tﬁe esccess work hours
of 21 hours, 17 minutes have been distributed
to the other ED Agents at the sane office
fixing 5 hours work only. I say and submit that
for this purpose, one post of additional ED
agent has been created at Bhandaria 85.0. Who
is paid the allowance at the rate of Rs.420/-
plus D.A. plus Rs,20/- as Cycle allowance die to
reduction of post of Group-D with a view to
cope uvp with the sald work. For this purpose,
some work is also given to ot.har.ED employees

- ' ' appropriate to the allowance.

‘S. ' as regards contents of Para V.4 of the
application, it is submitted that as there is

no work fof them at these offices, the posts

of Group-D have been abolished/redeployed.

i deny the calculation made f‘or the work hours
of 9 hours 11 minutes pf Bhandara S.0. by the
spplicant., I say and submit that corxect and
true facts are already dealt with i:y hereinabove,
I an ot mpeéting thé same so as not to burden
the record of this Hon'ble Tribunal. I say and




submit that on abolition of post of Group-D

at Bhandaria S.0., one post of Extra Departe

-mental Packer, Bhandaria S.0., for 5 hours

at the rate of Rs. 420/~ plus D.A, and Rs,20/=

~ for Cycle Allowance has come into existence.

Under the circumstances, I say and subalt that

by doing this arrangenent, the burden of work on P
the ED Agents is not increased. I say and submit |
that there is now no grievance for the concerned

Official of Gmup—D post of Bhandaria S.0, regarding
this,

6.  As regards contents of Pa:ra X& V.6 of
the spplication, it is submitted thai; the duty
hours of the Extra' Departmental Agents are

not increased more than five hours. I say and
Mt that the working hours for~ making the
business with the maubers of the ‘public of

A Bhandaria, Tansa, Trapaj and Talaja Sub Post
O’ffices' Aare revised, I say aad submitk that the |
early delivery of méils at Bhandaria, Tansa,
Trepaj end Talaja Post Offices“ai'e made by
changing Fimings of delivery of malls., I say
a’nd submit that the department has prepared
thé duty list‘of Extra Departmental Agents
in order to establish that the work is not |
extract;zd for more than five hourg; and they are
being paid the allowances accordinglvy. For raady
reference of this Hon'ble Tribunal, the duty list
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of the following ED Agents is prepa;red - ¥

1. ED Packer Bhandaria 5.0. :

2 EDDA/CA Bhandaria, $.0.( Sanodar line),

3. EDDA=-1, Trapaj S.0.

4, EDDA/CA Trapaj Bungalow ( H/Q Trapaj)e

Se  EDDA/CA-II Trgpaj S.0. ( Bela line),

6. E00A/CA Lakadla BO (HQ Trapaj S.0.).

7. EDLA/CA Sakhvadar line (H/Q) Talaja 5.0,).
8. E0DA/CA takhania line (H/Q Talaja 5.0.).
9, EDDA/CA Talaja 8.0, ( Dakana line).

I say and submit that from the above, there is
no quaestion of exploitation of ED Agents ~and
favouritism to the owner of Private Mis, Looking
to the duty list as stated hereinabove, the work
of ED Agents 1is n;:t extracted for more than

five hc\mrs. As stated ﬁereinabove, the posts of
Group-D are vacated for abolition or deployment
for want of work on intmduction of Pvt, MHS,
Themfore, then.. is no no work ﬁor them. I say

and submit that hem Justifying the uo:k load at

the concemmed Post Qffices, the posts are retained.

‘e hs regards' contents of Para V.7 of the
gpplication, it is submitted that considering
less receipt of tclegrans regeived for delivery,
post of ED Messenger Taiaja S.0. is abolished.
I say and suhmit that as per the rules framed by

the department, each ED Messenger has to deliver
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three mes sage° in a hour on cycle, I say and

submit that according to the figures of

teleg'rans received for delivery during working

day, for the year Decamber 1990 to liovenber 19921,

total ﬂgure of 'receipt of telegrans comes to

about 4838 and dally average comes to onlylé.12,

and th}m the ‘work hours comes to 5 hours, 22 v
- minutes and 02 second, Cop§ of statement showing

recaipt of telegranv for the aforesaid period

is annexed herewith and maxked Annezure R/ZIX, ANNEX R/TX,

There were tio posta of LD measengers at Talaja
~ Post Ofﬁ.ce and sach post is of 5 hours duty
gnd hence one of the post 0. ED messe.nger_

has been abolished, Therefore there does not
arisc any .quest.ion of shifting thc‘ burden of
wox:kon vother ED Agents. I say and submit that
t111 there had been no Private 1S, the persens
hho were hold:!.ncv these posts mre glven work
on postal side due to wik ¢f convayence and

| exchange of malls at ST stand vide Director
General, Department of Posts, New Delhi Memo
Noo 6=52/87=PE~II(1) Dt,11-12-1957 and another
Ko. 41=4-34/87-PE-II dt, 14-12-1987, The copiles
of memoé ata 11-v12-1.987‘and dt. 14-12-1987
issued by DG, Department of Posts, New Delld are

'annemd herewith and marked ammexure R/X and XI, ANNEX R/X
& R/XI.

respectively,

Be As regards contents of Para V.8 of

the application, it is submitted that the
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averments. made by the gpplicants in ;this
para are far from the truth and tlierefore
I deny the same. As a matterof fact there
is no burden of work on Extra Depart;meutal |
Aéents. However the work from the &D Agents
as per duty lists is extracted and on the
c:;ntra:y, the allowances are paid accordingly.

I say and submit that considering the woﬂ:ﬂ load
of that office and reduction of work on
introduction of Private MMS as a whole, the
posts of Gr_oup-D have beén erolished/redeployed
"or kept vacant., It is further subnd.;ted that
‘the posts of Group-D are Xkx also retained

at Talaja and Mahuva Post Offices on 1its
Justification according to work load and as

per time test figures, I say and submit that

at Bhandaria,Post of Group D is vacated due

to non-justification and according to wozk

load, a post of ED Packer has been pxbvidad

for 5 hours work to cope=up with tﬁe wo rk

0f GroupeD. at Talaja S.0., one departmental
nmessanger and one post of messenger haffe been
vacated due to non-justification. Two posts of
Group=D aud one post of ED Messanger are retained
as per work hours of thie office. At Trapaj,
because there is no work and no justification,
one post of Group=D has béen vacated. The
remainingAwork of G'J:oup-D has been distributed
amongst. fhe ED Agents, but no work is extracted

for more than 5 hours and allowance paid
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accordingly. At iehuva, due to non=justifica
-tion, one post of Group-D ( mail peon) and
one post of Daptts Messenger - (Gradp-D) are
vacated, vhile other posts of Group~D and

Department Telegram messangers are, retained.

- I say and submit that prior to introduction

of Pvt, Mis, the Group=-D exployees were exchang-

~-ing mails at g Bus Stand and Railway Staticne v
As a matter of fact, this work has been reducede

As ata.tod earller, the- staf £ at cach office '

are retained as per work load of that Post

of fice, The contention of the gpplicant that

. the action of the §sP0s Bhavngax idvision,

. Bhavnacar to abolish the posts of Gx:oup-D and

. ED Agents is illegal and unconstitutional and

48 not correcte

9,  As regards ccntents 'o\f Para V.9 of the
application, 4+ is submitted that the duty
hours of the Extra Dep artmental agents axe
not increaseds uowe\mr they axe pald the
allowance as pu.r work hours not moru than S
hours. I say and submd t that as per Annexure-
a/2 +o this application, the explanatory infox-
~mation of each office is fumished. I 53y and
submit that the woiking hours of Bhandaria,
Tmsa, Tiapa) @d Talaja Post Offices &ve
revised as 07-30 to 10-30 and 14-00 to 18-00 hrs.
and from 08-00 %o 11-00.aud from 13-30 to 17-30
hrs at Talaja S.0. :éspcctivd.y. T say ad
submit that in order to make the Lusiness for
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~the menbers of public with the post bffices,
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these timings are fixed., It maf'bq clerified
that the thesé arc not the}duty hours of ED
mnployees. I say and submit thathin; ‘the case
the malls reéeived or deapatcﬁed bayénd the
working hours of these offices, the same are
exchangeg.by the ED Agents and for this, they
are péid for and piescribe_d in their duty‘lists.
: It may be stated that ncone of them 4is glven

‘ the duty of,.receivj;ng or despatching mails with
Pvt, MI8 beyond their duty hours, I say and
subnlt that as per condition of service, the
sub Post Ma;sfem of these Post Q0ffices are
pmvidad wvith rent free quarters and they are
susposed to received or despatch mails beyond
the working hours of .the Post Office., I say and
submlt that as regards Pithalpur and Thalia,
k& the timings ar: shbwn as 08-10 A.il, and 17-50 pm,
are the receipt and despatch of malls at Talaja
oniy with Pvt, MMS, Pithélpur despatches mails
08-50 a.m. to Talaja by‘E:)&A/CA on cycle and
received the mafls at 11-30 hrs. from Talaja.
However on intmdv.{ction of Pvt, MMS, the over-night
detenticn of malls for Thalia st Talaja has
been eliminated. |

10, As ragards contents of ‘Para V-10 of the
application, it is submitted that the SSPOs
Bhavnagar Division, Bhavnagar has issued orders
vide No. G2/10/MHV/90 dt, 22-10-1991 for the
introduction of -Fvt. MMS between Bhavnagar-

Motakhuntsvda vias Mahuva giving effect from




' 2010-1991, I say and submit that order regarde
-ing abolition of'posts gtcs are issued by
the 8SF0s Bhavﬁagar mvision; Bhavnagar vide
1ts Memo No. G2/10AHV/90 dt. 24-10-1991, It
may be stated that the transfer orders have
been 1ssued by the Ssl’Os D‘r:uvnag:arbiv:‘.:sion,
‘Bhavnagar vide Memc YNoe B82/26/92 dt. 23§-1-1992,
after receiving willingness rrom the concerned
and affected amployees, It ma{z be further stated
that they were working on the sald posts till
they were relieved for their cholcable places,
"I 'say and submit that shri M.B.Zala joined at
Bhavnagar Head Office from 2-4-1992, Shri R.C.
Baralva joined at Bhawnagar T'shwar fron S=3-92
After Noon, Shri D,J.Gohil Joinud at. Bhavnagar
Head Office from 4~3-1992 and shri N.R.Sandish

' joined at Palitana 5,0, £rom 341602 aa thelr
own 're'quests ad costs mmd thc..y are transferrvd
at the respective posts as staﬁud above; And
therafore there is no q;ues*:ibn of favﬁuritism

is made to the owner of Pvi.ilis. as alleged.

Ag stated hereinabove, the whole procedure has
been narrated and thercfore I am not repeating

the same.

11, As regards contents of Para V.11 of the
application, ik I deny all the avements and
contentions made in this para. I say and submit

that the applicants have made incorrect avements

in this para. As stated above, the -pdst-s of
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’Grou\p-aD arv apolighed or rcdcployc_d or kept,
vacant as there 1s no wrk aud mém is no
Justification. I say and submit th:a_t on
introductior_-"of Pvt, iduS, the work or each
Post Office is running smoothly ané the allowance
is being pald as per work hours. I Ssay and submit
that Group--D Trapaj had to cuunveys maile\ between
Trapaj- Velavadar wihilch is haviag joume?cf
about 16 Kms, and thercafter .tha rosts was
ccntinued though there had boan less work but
on further rcduction of work of conveyance of
mails to &7 Stand and to wait there on introduction
of Pvt, iv";vké,‘trzere runained no justification at
all to continue the poste. I say and submit that
the information furished by the sPM Trapaj 1is
not corrcet, Howuver the copy of previous duty
list prepared by this officé ié enclosed herewith

aud markdéd Annexuie R/XIT, for ready reference

OZ this nou'ble Tribunalse I say and submit that
&5 per <ue policyof ti}c d‘.pam;u&]t, a i’vt. MMS
has bewn introduced aftcr observing due procedure.
for the be;:@?its«f ti¢ general public of these
areas, aad ti!greforo tﬁe question of favourigtism

o the ownar of the Pvt, ili5 does not ac all arise.

12, As regards contents of Para V.12 of the
application, 1t is submf.t;t.-d that the Pvt, MMS
between ‘B_havnagar- Motakhmtavda vias Mahuva has
been fntroduced with effect from 28-10-1991 and
only four Group-aD officials are affected. It may
be, as stated hereinabove, stated that they are

transferred ad posted at their choice Places at
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.
'L'heir‘om recquects and costsy the work of
conveyance of mails and dellvery of malls
is running smoothly at each tonnected Post
Offlces and not a single ED Agent has to woIk
rmore than 5 hours and they are being pald ﬂxe

allowvance necording to thicir worll NOUIs,
b |

-

_ I say and submit that the stage list
of conveizenoe of malls pximrk prior to intmduct-
-ion of Private Mail Motor SeMce and after
intmoduction are as shown in Jnnexure-B by the
applicamt, I say and submit that on intrmoducticn
of Private Mall iotor Service, -any laymen can

realise that dclay to malls are mx eliminated

to much extent.

Consicering the facts acd clrcumstances
pointed out hereinsbove aud thosc waich nay be
“pointed further by the counsal of the respondent
ho;2 at the time of hearing of' this application, -
"the Hon'ble fribunal am will be pleasud to £ind
that there is no substance in ‘thi.s apolication
and the applicant is not entitled to my& the
reliczfs as prayed for in Fara 7 mu».h .a.e.,..v any
interim relilef as prayved in Fara 8 of the gpplica-
~tione It is, theréfore, prayed thac the Hon'ble
'J.‘ribz:mal will be pleased to dismias t‘he.w‘;llca-
-t.ion of the applicants with ooat,s. and the
applicmts may ba directed to pdy the osts to
the respondents for def ding this E\\ication.

¥l aces Alunedabaa. ‘

Date t w4=1952, "‘“"W , W “ﬂM'ﬂ"‘r‘“"
Secunior bnpcurtcndcm of Post Of2.e0
Loavoagar Do, Bhavoagas 364 @8A

e



VURIPICIT ION

e B "gj’é Neaicr Sebic
Swerintendent of Post Office, Bhavnégar Division,
Bhavnagar- respondent no.2, do hereby verify and
state that vhat i3 stated hereinabove 13‘_ true
and I believe the same to be true and corréct
as per my knowledge, belief and the 1nfomatio£
gathered from the record of the case. I have
not suppresécd any material facts.

—

Verified today on this)
th day of april, 1992
at ahmedabad, X

Senior Superintendent of Post Ofit a8
Bhavnagac Da., Rhavangss 364 001

Tdentified by me,

(Taysnt Patel)
, 4dditional Central Govermmant
i Standing Counsel.

Addresg:s -
R e s

Jayant Patal-Advocata
'Krupa' Bungalow Lo, 11,
Swatantra sccanlnacar,

Near Nawa wadaj Octroi haia,
Ahmedabac~380 013,

+hone No., 47 98 €8,







